FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
M/s SDF INDUSTRIES LIMITED (under CIRP) OPERATING IN THE FIELD OF
FOOD, BEVERAGES AND ALCOHOL PRODUCTS AT NO.5/90,
PAMPADY, THIRUVILWAMALA,THRISSUR, KERALA-680588
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor along SDF Industries Limited
with PAN & CIN/LLP No. CIN:L15511KL1990PLC005674
PAN:AADCS2637K
2. | Address of the registered office SDF House, Panchayath Door No

13/610, Xanadu No.7, Sarayu Nagar,
Chandranagar P.O., Palakkad,

Kerala-678007
3. |URL of website https://sdfil.com.
4. |Details of place where majority of fixed assets | No.5/90, Pampady, Thiruvilwamala,
are located Thrissur, Kerala-680588

5. | Installed capacity of main products / services | 1- Extra Neutral Alcohol: Distillation
capacity of 75 Lakhs Litres for one year

2. Indian made foreign liquor :
Can produce 2.50 Lakhs cases for
amonth as per the present condition

6. | Quantity and value of main products/services | Revenue X 4,02,64,073.50/- (as per

sold in last financial year audited financial statements for
the financial year 2023-2024)
7. | Number of employees/ workmen 5 employees as on CIRP date
04.04.2025

8. | Further details including last available financial | Details can be sought by emailing to
statements (with schedules) of two years, lists | iamramantm@gmail.com or

of creditors are available at URL: sdfindustriescirp@gmail.com
9. |Eligibility for resolution applicants undersection |Details can be sought by emailing to
25(2)(h) of the Code is available at URL: iamramantm@gmail.com or

sdfindustriescirp@gmail.com
10. | Last date for receipt of expression of interest | 26/10/2025

11. | Date of issue of provisional list of prospective 30110/2025
resolution applicants

12.| Last date for submission of objections
to provisional list

13.| Date of issue of final list of prospective 03/11/2025
resolution applicants

31/10/2025

14.| Date of issue of information memorandum,
evaluation matrix and request for resolution 04/11/2025
plans to prospective resolution applicants

15. | Last date for submission of resolution plans 03/12/2025

16.| Process email id to submit Expression of iamramantm@gmail.com or
Interest sdfindustriescirp@gmail.com

17.] Registration Number of the Resolution IBBI REGN No. IBBI/IPA-002/IP-
Professional N01071/2021-2022/13715

18. | Registered Address of the Resolution 24-53/2, Flat B, Inscape lllam,
Professional Ragamaligapuram, Kottappuram,

Near Kottappuram Railway Gate,
Thrissur, Kerala, India-680004

Date : 11/10/2025 For SDF Industries Limited (Under CIRP)
Place : Thrissur Ramachandran Thekkumkat Madathil
IBBI REGN No. IBBI/IPA-002/IP-N01071/2021-2022/13715

(AFA: - No: AA2/13715/02/311225/203558 valid till 31/12/2025)

Registered Address: 24-53/2, Flat B, Inscape Illam, Ragamaligapuram,

Kottappuram, Near Kottappuram Railway Gate, Thrissur, Kerala, India-680004




GnaNdo =31

coegOmaal O)Rld - 680588, @leynileyI2el, alm1S), MmA 5/90 o allenmomilo
a3, ICNRM & ERMEHENID B DWHI @IS EoOED)
(nudomlenym M/s. admitlagad Dadumisim’
ellglgiland w1meyaIREM B3alEa (ANAMIRIRM 1)
mad«enmas meine) @siamo pademidammn e eI 0aifm
(DMdemMIBOUMMI HOATILYZHM a0IQ 8LIAREN] Sl MEMM) 2016 HONFERIHMM
36A(1) ©0038RIHM (aldIRo0.
(oM SM2)Q 0ilalE6uRED

1. | &SENIRYOWIES SMIMWIOS Cal@
PAN & CIN /LLP mmi@ apariloicioeaddio

amilagad’ admisin eldgas
CIN:L15511KL1990PLC005674
PAN:AADCS2637K

2. [€@20d1e0] &SIIW)MBIE0M eelemdn
&a0lmleg allenme

DM Wlaal a0, lEOQOD UWIQ
Mm@ 13/610, IMWZ MMIG.7, VEW3
mo6, 2(BNOAG ll.8., alIEIeNIS, EHe 0,
(), 678007

3. [eaumipemgen URL

https://sdfil.com.

4. |33@RI00 muale GRMTIGg3e malolaagim
moeloole allweleemed

mmI@. 5/90, aldms], Elezaleld2e!,
©)030, 6&@B0- 680588

5. | (WM Q@EMETBSIONS /GIAUMEIBBIOS
mdafloewd

1. SIS MJ(ST @RY@ENENIB: (IO
UBao 75 oo £ll0@ aflqflealnsm cwq
2. paoyad mldzlm ailesw 2a): mlelnileel
@RAIMA GRM3ME ] (al@ll20M0

2.50 el8Ho HSWMI HOIIBM SHIAO.

6. | &9lenm mImIEDe Adao AN (WM
QUIMEVBEBINS/CTAIMEIBSIOS @IS0
2385030

we32dmoe I 4,02,64,073.50/- (2023-24
MIMOMS AUGHOOm BIUY HaAi
a0MIMBea@d eqRIDATFM (aldIR0)

7. [2Iumene3es / 6mI9engles36s «pgno

5 aogeoim’ - CIRP 04/04/2025
01O (&G0

8. | @63 UGAOOD ERAMIMN2IW] £IR2IW
IS (A IMOIAUMSD (OHWIBIG 0B
080)dlo), HSHNIBIOS alSIGB W, (al(HVWIOS
@3s8mM3E8 DAUMISDLNIES (MVEM2IW
0IQONS® P BOHHSWIRES B3SO
QlRRIRETRD LIR2IS3M EDSo

iamramantm@gmail.com or
sdfindustriescirp@gmail.com
«pmM o201 allenmooled
BIRI2IQIM @6

9. |nd emadeMdmi @By s

nalfmieonl 2016 oaf 25(2)(h) egal

(a1®I00 l3MEIRVIRIMOTIMIBES Bale@6U
M28lenmIe3Ns cWIN)OS®

iamramantm@gmail.com or
sdfindustriescirp@gmail.com
o0 el allenmovlad

£IRJ22UZM@IEM
ADODINSHOQM LIRJ2AISIM DSo
10.]| al3M@IRLIGEM BFalC@EU M2AESIM 26/10/2025
®efal@)al(@0 M2GLenm ERUMIM OIWOI
11. | al3MBIRLIGEM BFalC@EU M2AESHIM
mefalgjal(@o Maddllgluieins mmenels | 30/10/2025
al8l& (nmiriedlsenm olool
12| a1 @l gl alSle0lod alewasal 31/10/2025
madelenimies eramIm olwol
13.| al3M@3RLIGEM BFaIEREU M2ASNIM
melal@al(@o Modallgaiezes @rmla aigle: | 03/11/2025
(RvieEen3m olwol
14.{DBa0@62::4(8 H26222006M0 23eyMGmw
20(SIS M, al3NE3RLIGEM B3nlCEELENIES 04/11/2025
@RRIOMOM 23MENVA LIRI2ISM Ol
15.] 06 MILYIRAM ¢IM3BWB MadalenImies 03/12/2025
@rMIN 0ol
16. al3ME3RLIGEM E3alc@6U MV2AEHIM iamramantm@gmail.com or
efal@jal(@0 M2dlesnsm nopawla sdfindustriescirp@gmail.com
aflenmo A D201 allenmo
17. [@0Meyaas olnanaamelon) eElesM® | gg| REGN No. IBBIIPA-002/IP-
om0 N01071/2021-2022/13715
18.] ©0MEYFRAM 6(aldndmelond eeleqyuy 24-5312, 0807 enil, Bt Delo,
aflenmo @022810al3@o, €SIS0, BHIGEI00
eoloien oGl malalo, M)RIC, €680,
680004
mnelo : oo apmWlagat @mdwmisim’ eldguilmg eaersl (Under CIRP)

ool : 11.10.2025

(B4f) @1221(BM MEHIoIS 200WTY

IBBI REGN No. IBBI/IPA-002/IP-N01071/2021-2022/13715

(AFA: - No: AA2/13715/02/311225/203558 valid till 31/12/2025)
eeleq allenmo: 24-53/2, 08¢ i, mdmisedl ejo, RIV22eN0al3@o,
6HI5d1300, 651300 HOWI@EA OGN M2lalo, M)RIC, EHEB0, 680004




KOCHI

V. N <
businessline.
SATURDAY - OCTOBER 11 - 2025

news - bl - 11

RBI allows exporters to hold forex for 3
months in Foreign Currency a/c at IFSC

|
Shishir Sinha
New Delhi

Exporters can keep the for-
eign exchange proceed in a
Foreign Currency Account at
International Financial Ser-
vices Centre (IFSC) for
three months. However, for
accounts opened in any
other jurisdiction, the time
limit to use the proceed re-
mains one month.

The Reserve Bank of India
has amended Foreign Ex-
change Management (For-
eign Currency Accounts by a
Person Resident in India)
Regulations, 2015 to facilit-
ate the change. Experts said
that this will be big help to
India‘s high-value export in-
dustries, particularly the
gems and jewellery sector.

The notification read:
”Funds in this account may
be utilised by the exporter
for paying for its imports
into India or repatriated into
India within a period not ex-
ceeding the end of three
months in case of accounts
maintained with banks in an
International Financial Ser-
vices Centre; or next month
for all other jurisdictions.”
The time period will be
counted from the date of re-
ceipt of the funds after ad-

justing for forward
commitments.
CONVENIENT OPTION

Moksh Kalyanram Abhiram-
ula, Managing Partner of La
Mintage Legal LLP said,
after this, exporters can con-
veniently open and operate
foreign currency accounts

abroad or at IFSCs for export
proceeds, with defined re-
patriation timelines, enhan-
cing operational flexibility
and global competitiveness.

“Moving ahead, India
should focus on expanding
regulatory  clarity  for
evolving trade practices,
strengthening  monitoring
mechanisms to prevent mis-
use, and promoting aware-
ness among exporters about
these compliance opportun-
ities for maximising benefits
under FEMA’s progressive
regime,” he said.

BREATHING SPACE
Siddharth Sipani, CFO at
Skygold & Diamonds said
that the earlier regulatory
structure, including the ex-
isting Exchange Earners’
Foreign Currency (EEFC)
account scheme, mandated
quick conversion of our for-
eign currency earnings, typ-
ically by end of next month.
“This forced usintoacycle of
frequent and often unoptim-
ised conversions to the ru-
pee, resulting in significant
operational costs, increased
currency fluctuation risk,
and considerable treasury
workload,” he said.

With the help of new pro-
visions, gems and jewellery
exporters can now better
align their dollar receivables
from finished jewellery ex-
ports with dollar payables
for raw material imports,
substantially reducing the
need for costly and risky spot
currency conversions. A
three-month horizon
provides the necessary flex-
ibility to implement better

MSMEs, NBFCskey to
industrial growth: Kerala FM

|
Our Bureau
Kochi

Kerala Finance Minister KN
Balagopal has called for col-
laboration between industry
and financial institutions to
channel capital into the
State’s production sector.

CII can play a pivotal role
in this area that would drive
industrial growth and job
creation in the State, the
Minister said while inaugur-
ating the Banking and NBFC
Summit 2025, organised by
CII in Kochi with the theme
“From Kerala to the Nation -
A Hand in Shaping India’s
BFSI Future.”

The summit brought to-
gether policymakers, bank-
ing institutions, NBFCs and
financial experts to discuss
the evolving role of Kerala’s
financial ecosystem in driv-
ing national growth, innova-

tion, and inclusion.VKC
Razak, Chairman, CII Kerala
& Managing Director, VKC
Footwear Pvt Ltd, emphas-
ised the vital contribution of
NBFCs in nurturing entre-

need to ensure tighter cash
flow management to meet
the shorter, one-month re-
patriation timeline. The
change also reinforces the
role of IFSCs as India’s own
international finance
centres, providing an altern-
ative to holding funds

hedging strategies, shielding
us from volatile exchange
rate movements.

“By lessening the fre-
quency of conversions, we
directly cut down on trans-
action charges and compli-
ance overhead,” Sipani said.

However, Vishal Gehrana,

Partner Designate at Karan-
jawala & Co feels those using
accounts outside IFSCs will

abroad. At the same time,
compliance obligations re-
main stringent.

CHANGANACHERRY BRANCH

Mancheril Plaza, M.C Road Perunnai,
Changanacherry-686102, Ph.0481-2421983,

2422672, 9446899415

Baﬂk O’BaMda email- vjchry@bankofbaroda.com

BANK OF INDIA, MOOTHAKUNNAM BRANCH

¥ wiw giEm BOI * Tel No: 0484-2482320,
Bank of India Email- Moothakunnam Kerala@bankofindia.co.in

REDEMPTION NOTICE

IRe: Notice under Rule 6(2) and/or Rule 8(6) of the Security Interest (Enforcement)

Rules, 2002 of the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (SARFAESI Act, 2002),

Dear SirfMadam,

Whereas the Authorised Officer of the Bank of Baroda, Changanassery Branch address
Mancheril Plaza, M C Road,Perunnai, Chanaganasserybeing Secured Creditor Bank in
exercise of the powers conferred u/s 13(2) of the SARFAESI Act 2002 (hereinafter refereed
as "Act”) read with Rules 3 of Security Interest (Enforcement) Rules 2002 (hereinafter
refereed as “Rules”) issued demand notice dated 13-05-2025 calling upon you being
Borrowers (s)/ Mortgagor (s) / Guarantor (s) to repay the amount stated in the said demand
notice within 60 days from receipt of said notice.

And whereas you have failed to repay the amount, the undersigned in exercise of the
powers conferred u/s 13(4) of the said Act read with Rule 4 andfor Rule 8 of the Rules have
taken over the Possession of Secured Assets on 22-08-2025 (hereinafter referred as the
said properties) more particularly described herein below Schedule.

Even after taking possession of the secured asset, you have not paid the amount due to
Bank as mentioned in above Possession Notice, Your attention is invited to the provisions
of sub-section (8) of Section 13 of SARFAESI Act, 2002 in respect of time available, to
redeem the secured assets.

Therefore you all are requested to pay the dues as mentioned in possession notice along
with applicable interest, cost, charges & expenses within 30 days from receipt of this
notice and redeem the secured asset as mentioned below. In case you fail to pay the

sankot mita BOI ‘)4(

Relationship beyond banking

BANK OF INDIA
KALAMASSERY SOUTH BRANCH,

ERNAKULAM

SAFE DEPOSIT LOCKER BREAK OPEN NOTICE

A public notice is hereby given to all the persons concerned and public in general that the
Berson/s named under this notice have availed the facility of safe deposit lockers at the

elow mentioned branch of Bank of India. The respective branch have already addressed
three individual letters/Notices by registered post with acknowledgement due (AD) to
locker hirers/ LOA at the latest available address as per our Bank records with a request
to remit the arrears of Locker rent and also one drill open intimation letter. The said
letters/Notices were returned unaccepted.Despite of these notices, the locker hirers/
LOA have not contacted the Branch and have not remitted the locker rent arrears. Below
named Locker Hirers and their legal heirs are requested to consider this as the FINAL
NOTICE and contact the Branch concerned with necessary documents and remit the
locker rent arrears within 7 days from the date of publication of this notice failing which
the Bank will break open the lockers without any further notice or intimation, at the cost
and sole risk of the hirers or their legal represéntatives/heirs.

SI. | Locker | Locker Rent f
No.| Number Arrears Locker Hirer Name, Address.
Rs. 4,400/ + Ouseph Johannan & Soubha Ouseph
1. | A-141 | GST & other Post box 4925, Dammam 31412
charges KSA ALKHOBAR, Saudi Arabia

For further details contact
The Manager, Bank of India, Kalamassery South Branch, Ph:0484-2555890
Date: 09-10-2025. Sd/- Manager, Bank of India

above mentioned dues & redeem the secured asset within 30 days from receipt of this
notice, Bank will be constrained to sell the secured asset through public e-Auction by
publication of e-Auction Sale notice. The date, time of e-auction and Reserve Price of the
property shall be informed to you separately.

Name and Address of Borrower: NoufalBasheer, S/o Basheer Kochupuliyampalli
Muhammedkutty, 207, DAR AL Karama Building, Karama, Also @ , Kochupuliyampalli House,
Ponnad P O, mannanchery, Alappuzha - 688538

POSSESSION NOTICE
Notice under Rule 8(1) of the Security Interest (Enforcement) Rules 2002

Whereas the undersigned being the Authorised Officer of Bank of India, under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act. 2002 and in exercise of the powers conferred under Section 13 (12), read with rule 3
of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated 25.06.2025
in Home Loan calling upon the borrowers Mr. Antony O A & Mr Joshiba O A both residing
at Ottarackal House, Kottukadu, Vadakkumpuram PO, Ernakulam 683 512 to repay the
amount mentioned in the notice being Rs.1,27,979.32 (Rupees One Lakh Twenty Seven
Thousand Nine Hundred Seventy Nine and Thirty Two Paise) (Contractual Dues up
to 25.06.2025) with further interest thereon @10% p.a from 26.06.2025 with monthly rests
due to Bank within 60 (sixty) days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower/
guarantor and the public in general that the undersigned has taken symbolic/constructive
possession of the property described herein below in exercise of powers conferred on him
under sub-section (4) of Section 13 of Act read with rule 8 of the Security Interest Enforcement
Rules, 2002 on this the 06" day of October 2025.
The borrowers/guarantor in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of
Bank of India for an amount of Rs.1,36,091.40 (Rupees One Lakh Thirty Six Thousand
Ninety One and Forty Paise) (Contractual Dues upto05/10/2025) with further interest
thereon @10% p.a from 06.10.2025 with monthly rests in Home Loan (856075110000139).
The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act,
in respect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of the property consisting of 1.62 Ares of Land with residential building
in the name of Mr.Antony O A situated in Sy.No 380/6 (old sy no.267/1) of Koottukad Kara,
Chendamangalam Village, Paravur Taluk, Emakulam District. Boundaries : North: Pathway;
South: Property of Retheesh & Devassy; East: Pathway; West: Property of Unnikrishnan.

Date: 06.10.2025 Sd/- Authorised Officer & Chief Manager,

Ref: (1) Demand Notice dated 13/05/2025 issued u/s 13 (2) of SARFAESI Act 2002.
(2) Possession Notice dated 22/08/2025 issued w/s 13 (4) of SARFAESI Act 2002,
Type of Possession : Symbolic

Place: Ernakulam

Bank of India

Description of the Immovable Properties

All that part and parcel of the residential property consisting of 05.35 ares of land in Re Sy.
No.442/8-1, (Old Sy No. 150/6) and the Residential house bearing building no-3/541
situated. at Block No.004, Mannancherry Village, Ambalappuzha Taluk, Alappuzha District
and building in it belonging to Mr. Noufal Basheer. The property is Bounded:On the
North by: Property of Shine; On the South by: Property of Dileep Muhammed; On the
East by: Panchayath Road; On the West by: Property of Saudhabeevi & Property of
Dileep Muhammed

Date : 25-08-2025
Place : Changanassery

(Sdl-) Authorised Officer,
Bank of Baroda

INVITATION FOR EXPRESSION OF INTEREST FOR
M/s SDF INDUSTRIES LIMITED (under CIRP) OPERATING IN THE FIELD OF
FOOD, BEVERAGES AND ALCOHOL PRODUCTS AT NO.5/90,
PAMPADY, THIRUVILWAMALA,THRISSUR, KERALA-680588
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Speciolized Asser Recavery Management Br., 3rd Flaar,

Circle Office Building, M.G. Road, Spencer Jundtion,
Thiruvananthapuram, Keralo-695001

Ph: 0471-2324797, 9037756600 E-mail: b7%09@«onarobank.com

N0 085 QIOTT] ﬁm Canara Bank

[ s

REDEMPTION NOTICE Dated 06-10-2025

TE BANK OF INDIA

STRESSED ASSET RECOVERY BRANCH, LMS Compound,
Opp. Museum West Gate, Vikas Bhavan (PO), Thiruvananthapuram-695033
Ph: 0471-2318096, 2317095, 2311076, E-mai i i

10058@sbi.

SALE NOTICE FOR SALE OF MOVABLE PROPERTIES

Appendix-1l A [See Proviso to Rule 6(2)]
E-Auction Sale Notice for Sale of Movable Assets under the Securitisation and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule
6(2) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor
(s) that the below described movable property mortgagedicharged to the State Bank of India, the
Physical possession of which has been taken by the Authorised Officer of State Bank of India will
be sold on "As is where is”, “As is what is" and "Whatever there is” on the date mentioned
below, for recovery of respective dues with future interest and costs to the State Bank of India,
Stressed Assets Recovery Branch, Thiruvananthapuram as mentioned below.
Name & Address of the Borrowers & Guarantors: Mrs. Babitha Babu, W/e Mr.Luke
Ignatius, Mr. Luke Ignatius, Sfo Ignatius Antony, Both Residing at: Hossana, SJB Nagar,
Shakthikulangara, Kollam-691581
Due Amount: Rs.59,05,681/- as on 04.10.2025 with future interest and cost
SCHEDULE OF SECURED ASSETS:
Make: Daimer India Commercial Vehicles Pvt Ltd; Model: Bharath Benz Model -
2823R 6X2 BSVI-12; (Goods Carrier Insulated Container Larry); Colour: Black; Registration
No: KL 02 BT 4881 registered with RTO, Kollam; Engine No: 926956D0139255; Chasis
No: MEC812ECAPP133245; Registered owner: Mrs.Babitha Babu

Reserve Price: Rs.22,96,000/- EMD: Bld Increment:
plus GST applicable Rs.2,29,600/- Rs.10,000/-

Date & Time of e-Auction: 29-10-2025 between 11.00 A.M to 4.00 P.M.

Unlimited extensions of 10 minutes each if a bid is placed before 5 minutes of the
scheduled closing time of e-auction and bidding continues thereafter.
Inspection of Properties: Any working day with prior appointment,
Time of Inspection: Between 11 a.m to 3.00 p.m

Interested bidder may deposit Pre-Bid EMD with ebkray (PSB Alliance) before the close of |

e-Auction. Credit of Pre-bid EMD shall be given to the bidder only after receipt of payment in ebkray’s

(PSB Alliance) Bank account and updation of such information in the e-auction website, This may

take some fime as per banking process and hence bidders, in their own interest, are advised to

submit the pre-bid EMD amount well in advance fo avoid any last minute problem.

For detailed terms and conditions of the sale please refer to the link provided in web portal
of the secured creditor https:/isbi.co.in. Details also available at: https:/lebkray.in.

preneurship. Date: 04.10.2025, Place: Thiruvananthapuram

(Sdi-), Authorised Officer, SBI, SARB, Trivandrum.

Subject: Notice for exercising the right of redemption under Section 13 (8) of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter
referred to as “the Act’).

The undersigned being the Authorized Officer of Canara Bank, Specialized Asset Recovery
Management Branch, Trivandrum (hereinafter referred to as ‘the secured creditor”), appointed
under the Act do hereby issue this notice, under Section 13(8) of the Act read with Rule 8(6) of the
SARFAESIRules, to you all asunder:

As you all are aware that the secured creditor had issued the Demand Notices, under Section 13(2)
of the Act, on 30111/2022, to the borrower! firm (1) Mr. David Rajan (Borrower cum Legal Heir of
Late. Smt. Jessy Anpaiyan), Sfo Sebastian Nadar, (2) Ms. Ann Maria David Rajan, D/o David
Rajan (Legal Heir of Late. Smt. Jessy Anpaiyan) residing at Panavila Melethattu Puthenveedu,
Udiyankulangara Desam, Mariyapuram P.O, Trivandrum-695122 and Ms. Sruthi S. George,
Sruthy, TC B8/664(1), Elamkulam, Sreekariyam P.Q., Thiruvananthapuram-§95017
(GUARANTOR) to repay the amount of Rs. 21,34,210.46 (Rupees Twenty One Lakhs Thirty
Four Thousand Two Hundred Ten and paise Forty Six Only) and interest stated thereon within
60 days from the date of receipt of the said notice.

Since, the Borrowers / Firmicompany, the mortgagors and the Guarantors having failed to repay the
amount mentioned in the above said demand notices, the Authorized Officer under Section 13{4) of
the Act had taken symbolic possession of the secured assets described in the Possession Notice
dated 11/05/2023. Further, the said symbolic possession notice was duly published in Deepika and
The Mew Indian Express on 16.05.2023.

To comply with the provision of SARFAESI Act, 2002 read with Rule 8(6) of SARFAESI Rules, you
all are hereby given a last and final opportunity to redeem and reclaim the secured assets as
mentioned below, which are in possession of the secured creditor, within 30 days from the receipt of
this nofice, by discharging the liability of Rs. 28,00,224.82 (Rupees Twenty Eight Lakhs Two
Hundred Twenty Four & Paise Eighty Two only) as on 05.10.2025 plus subsequent interest,
costs and expenses in full, failing which the sale notice under the Act will be published in the
newspaper specifying one of the following modes mentioned below, to sell the secured assets:

By obtaining quotations from the persons dealing with similar secured assets or otherwise
interested in buying assets; or By inviting tenders from the public; or By holding public auction
including through e-auction mode; or By private treaty.

As per Section 13(8) of the Act, you are entitled to redeem the secured Assets at any fime
before the date of publication of sale notice in Newspapers, failing which your Right to redeem
the mortgaged property as per Section 13(8) of the Act shall stand extinguished.

DETAILS OF SECURED ASSETS (IMMOVABLE PROPERTY)

Name of the Title Holder: Smt Jessy Anpaiyan (Legal Heirs Sri David Rajan & Sri Ann
Maria David Rajan) (1) All pariand parcel of 01.21 Ares of land with building in Block no. 44,
Re Sy No 35/8-6-1 (Old Sy no. 304/1) in Chenkal Village, Neyyattinkara Taluk, Thiruvanantha
purarm District.

Name of the Title Holder: (Sri. David Rajan) (2) All part and parcel of 00.82 Ares of land with
building in Block no. 44, Re Sy No 35/9-6 (OId Sy no. 304/1) in Chenkal Village, Neyyattinkara
Taluk, Thiruvananthapuram District. CERSAIID: 400017484830

This is without prejudice to any other rights available to the secured creditor under the subject
Act/ or any other law in force.

Place: Thiruvananthapuram, Date: 06-10-2025

(Sd/-) Authorised Officer, Canara Bank

TO ADVERTISE

PLEASE CONTACT
Trivandrum : 9447770974

Kochi : 9895611430
Thrissur  : 9847862299
Kottayam : 9447695936
Kozhikode : 9847200442

thehindubusinessline.

STATE BANK OF INDIA

STRESSED ASSET RECOVERY BRANCH, LMS Compound,
Opp. Museum West Gate, Vikas Bhavan (PO), Thiruvananthapuram-695033
Ph: 0471-2318096, 2317095, 2311076, E-mail: sbi.10058@sbi.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [E45Ae:

[SeRe lPrnv(i%v;] tof
ul

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 (6) of the Security Interest(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borower (sgnd Guarantor (s)
that the below described immovable property mortgagedi/charged to the State Bank of India,
Physical possession of which has been taken by the Authorised Officer of State Bank of India wil
be sold on “As is where is”, “As is what is", and “Whatever there is" on the date mentioned
below, for recovery of respective dues with future interest and costs to the State Bank of India,
Stressed Assets Recovery Branch, Thiruvananthapuram as mentioned below.

Name & Address of the Borrowers & Guarantors: Shri. Sharaj Pattithara S/o Sri. Varghese,
Smt. Beena Sharaj, W/o Shri. Sharaj Pattithara, both residing at: Pattithara House,
Madathumbhagam North P O, Puramattoom, Pathanamthitta-689543.

Due Amount: Rs.55,98,912/- as on 07.10.2025

SCHEDULE OF SECURED ASSETS:

All that part and parcel of the property having an extent 03.81 Ares of land with residental
building in Re Sy No. 336/9-3 (Old Sy No. 141/1C) Black No 18 of Kallooppara Village,
Mallappally sub-District, Pathanamthitta District, in Sale Deed No. 2041/1/12 dated 27/09/
2012 registered at SRO Mallappally in the name of Shri. Sharaj Pattithara and Smt. Beena
Sharaj. Bounded by: North: Property of Sharaj Pattithara, South: Property of Somasekharan
Pillai Vettakkattuserril, East: Property of Ammini Mukramannil and Property of P K Mathew,
West: Panchayath Road.

Reserve Price: Rs.35,00,000/- | EMD: Rs.3,50,000/- | Bid Increment: Rs.35,000/-
Date & Time of e-Auction: 25-11-2025 between 11.00 AM to 4.00 PM.

Unlimited extensions of 10 minutes each if a bid is placed before 5 minutes of the
scheduled closing time of e-auction and bidding continues thereafter.
Inspection of Properties: Any working day with prior appointment,

Time of Inspection: Between 11 a.m to 3.00 p.m
Interested bidder may deposit Pre-Bid EMD with Baanknet (PSB Alliance) before the close of e-Auction.
Credit of Pre-bid EMD shall be given fo the bidder only afler receipt of payment in baanknet's (PSB
Alliance) Bank account and updation of such information in the e-auction website. This may take some
time as per banking process and hence bidders, in their own interest, are advised fo submit the

pre-bid EMD amount well in advance to avoid any last minute problem.

The intending bidders should make their independent enquiries regarding the encumbrances, fitle to
property, any statutory liabilities, arrears of property tax, eleciricity dues, etc, and to inspect and satisfy|
themselves. Any encumbrance subsequent to the creation of EM is not binding on the Bank or its
auction.

For detailed terms and conditions of the sale please refer to the link provided in web
portal of the secured creditor https:lisbi.co.in.
Details also available at: https://baanknet.com
(Sdi-), Authorised Officer,
SBI, SARB, Trivandrum,

Date: 07-10-2025

Perer d® Canara Bank

&Y Canara Bank, Regional Office

Thiruvananthapuram South, Phone: 0471-2579110, Email: rotvmrec@canarabank.com

POSSESSION NOTICE [SECTION 13(4)] (For Inmovable properties)

Whereas The undersigned being the Autharised officer of Canara Bank under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as “the Act”) and in
exercise of powers conferred under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a
Demand Notices as mentioned below calling upon the Borrowers / Mortgagers to repay the amount mentioned in the notice within
60 days from the date of the said notice. The borrower/ guarantor, having failed to repay the amount, notice is hereby given to the
borrower, in particular and the public in general that the undersigned has taken Possession of the property described herein below
inexercise of the powers conferred on him under Section 13(4) of the said Actread with rule 8 & 9 of the said Rules.

Sl. | Name of the Borrowers &
No, Guarantors

Due Amount Description of Properties

1. |Mr. Mahesh MK

And Mrs. Aswathi R P Nair
Both Residing At: TC 41/1045
Anizham Puthenkotta
Manacaud PO
Thiruvananthapuram

Kerala - 695009

Rs.30,19,467.51 Al that part and parcel of 1.62 ares (4.00 cents) of
(Rupees Thirty Lakhs |land with building No: TC 43/511(13) comprised in Sy
Nineteen Thousand |No:1776/3-2 of Muttathara Village Thiruvananthapuram
Four Hundred Sixty |Taluk, Thiruvananthapuram district in the name of Mr.
Seven And Fifty One |MAHESH M K. Boundaries as per Title Deed: North:
Paise Only) Property of Krishnan Kutty, South: Property of Sudha
and interest thereon  |and 1 m Private Road, East: Property of Unni, West:
Property of Krishnan Kutty

Demand Notice Date: 20.06.2025

Possession Date: 07.10.2025

2. |Mrs. Vandana Vijayan

And Mr. Vijaya Kumar C §

Both Residing At: TC 12 369
Kizhakkekara Puthen Veedu,
Bhajanamadam Road, Peyad PO
Vilappil Thiruvananthapuram
Kerala- 695573

Rs. 4,95,840.70
(Rupees Four Lakhs
Ninety Five Thousand
Five Hundred Forty and
Paise Seventy Only)
and interest thereon

All that part and parcel of 04.05 Ares of land in Re Sy
No:267/16-1-2 and building thereon in Block No:ll at
Vilappil Village Kattakkada Taluk, Thiruvananthapuram
district in the name of Mrs VANDANA VIJAYAN,
Bounded By (as per location sketch): North: Property
of Sathya Bhama, South: Property of Balakrishnan,
East: Road, West: Property of Balakrishnan

Demand Notice Date: 17.07.2025

Possession Date: 07.10.2025

Place : Thiruvananthapuram
Date :07.10.2025

The borrowers in particular and the public in general are hereby cautioned not to deal with the properties and any dealings with
the property will be subject to the charge of the Canara Bank for an amount referred to above along with interest thereon and
penalinterest, charges, costs etc. from date of demand notice. The borrower's attention is invited to the provisions of Section 13
(8) of the Act, in respect of time available, to redeem the secured assets.

(Sdl-)
Authorised Officer, Canara Bank

RELEVANT PARTICULARS
1. | Name of the corporate debtor along SDF Industries Limited
with PAN & CIN/LLP No. CIN:L15511KL1990PLC005674
PAN:AADCS2637K
2. | Address of the registered office SDF House, Panchayath Door No
13/610, Xanadu No.7, Sarayu Nagar,
Chandranagar P.O., Palakkad,
Kerala-678007
3. | URL of website https://sdfil.com.
4. | Details of place where majority of fixed assets | No.5/90, Pampady, Thiruvilwamala,
are located Thrissur, Kerala-680588
5. | Installed capacity of main products / services | 1+ Extra Neutral Alcohol: Distillation
capacity of 75 Lakhs Litres for one year
2. Indian made foreign liquor :
Can produce 2.50 Lakhs cases for
amonth as per the present condition
6. | Quantity and value of main products/services | Revenue X 4,02,64,073.50/- (as per
sold in last financial year audited financial statements for
the financial year 2023-2024)
7. | Number of employees/ workmen 5 employees as on CIRP date
04.04.2025
8. | Further details including last available financial | Details can be sought by emailing to
statements (with schedules) of two years, lists | iamramantm@gmail.com or
of creditors are available at URL: sdfindustriescirp@gmail.com
9. | Eligibility for resolution applicants undersection |Details can be sought by emailing to
25(2)(h) of the Code is available at URL: iamramantm@gmail.com or
sdfindustriescirp@gmail.com
10.| Last date for receipt of expression of interest ~ [26/10/2025
11. | Date of issue of provisional list of prospective 30/10/2025
resolution applicants
12.| Last date for submission of objections
to provisional list 311012025
13.| Date of issue qf final list of prospective 03/11/2025
resolution applicants
14.| Date of issue of information memorandum,
evaluation matrix and request for resolution 04/11/2025
plans to prospective resolution applicants
15.| Last date for submission of resolution plans 03/12/2025
16.| Process email id to submit Expression of iamramantm@gmail.com or
Interest sdfindustriescirp@gmail.com
17.| Registration Number of the Resolution IBBI REGN No. IBBI/IPA-002/IP-
Professional N01071/2021-2022/13715
18.| Registered Address of the Resolution 24-53/2, Flat B, Inscape lllam,
Professional Ragamaligapuram, Kottappuram,
Near Kottappuram Railway Gate,
Thrissur, Kerala, India-680004

Date : 11/10/2025
Place : Thrissur

For SDF Industries Limited (Under CIRP)

Ramachandran Thekkumkat Madathil

IBBI REGN No. IBBI/IPA-002/IP-N01071/2021-2022/13715

(AFA: - No: AA2/13715/02/311225/203558 valid till 31/12/2025)
Registered Address: 24-53/2, Flat B, Inscape lllam, Ragamaligapuram,
Kottappuram, Near Kottappuram Railway Gate, Thrissur, Kerala, India-680004

BANK OF INDIA,
MUVATTUPUZHA BRANCH
Muvattupuzha Market. P.O., Ernakulam-686673.
Ph. 0485-2812902.

E-mail: Muvattupuzha.Kerala@bankofindia.co.in

ankot maia BOI *

Ref: BOUMVPAJAPK/2025-26/230
o DEMAND NOTICE

(1). M/s. Saithu Kunju A M, Represented by its Proprietor Mr. A.M. Sithu Kunju,
Akkoth House, Market. P.O., Kavumkara, Muvattupuzha-686673, (2). Mr. Saithu
Kunju A M, (3). Mrs. Shereena Saidhukunju, both residing at: Akkoth House,
Market, P.O., Kavumkara, Muvattupuzha-686673, (4). Mr. Rasheed. P.M, Padinjarechalil
House, Market. P.O., Kavumkara, Muvattupuzha-686673.
Notice U/S 13(2) of the Securitisation and Re.onstruction of Financial Assets
and Enforcement of Security Interest Act, 2002,
1.At the request made by No. 1 & No. 2 of you, the Bank has granted a Cash Credit of
Rs. 25,00,000/- and at the request made by No. 2 & No. 3 of you, the Bank has granted
a Housing Loan of Rs. 50,00,000/- through its Muvattupuzha Branch aggregating to
an amount of Rs. 75,00,000/-. We give hereunder details of the credit facilities granted by
us and the outstanding dues there under as on the date of this notice

Date: 23-08-2025

Nature of Facility & A/c. No.|Sanctioned Limit Outstanding Dues

Cash Credit Rs. 26,54,047.78 (Rupees Twenty
857630110000008 Rs. 25,00,0001- | iy’ jakh fifty four thousand forty

seven and seventy eight Paise only) (Contractual Dues upto 23-09-2025) + further
interest thereon @ 10.85% p.a with monthly rests from 24-09-2025.

Home Loan Rs. 58,53,292.05 (Rupees Fifty
857675110000218 | Rs. 50,00,000/- | gioht lakh fifty three thousand two

hundred ninety two and five Paise only) (Contractual Dues upto 23-09-2025) +
further interest thereon @ 11.85% p.a with monthly rests from 24-09-2025.

Total | Rs. 75,00,000/- | Rs. 85,07,339.83 (Rupees Eighty

five lakh seven thousand three hundred thirty nine and eighty three Paise only)
(Contractual Dues upto 23-09-2025) further interest thereon as mentioned above with all
costs, charges and expenses.

Place : Thiruvananthapuram

¥ aifw g2
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OSSESSION NOTIC

Whereas, the undersigned being the authorised officer of Bank of India under the Securitisation & Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter referred to as Act) and in exercise of powers conferred under section 13 {12) of the said
Act read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (hereinafler referred to as Rules), issued demand notices on cited dates
calling upon the borrowers/Co-borrowers/ guarantors of
repay the amount mentioned in the notice plus future interest and costs and other expenses thereon from under mentioned dates within 60 days
from the date of receipt of the said notices. The borrowers/guarantors having failed to repay the entire amoupt, notice is hereby given to the
borrowersfguarantors and the public in general that the undersigned has taken
(Immovable) described herein below in exercise of the powers conferred on him under Section 13 (4) of the said Act read with Rule 8 of the said

The borrowers/ca-borrowers/ Fuaramnrs in particular and the public in general are hereby cautioned not to deal with the said properties and any

mmovables) will be subject to the charge of the Bank of India for the amounts cited above along with further

costs due thereon from the dates mentioned above. The borrower's attention is invited to provisions of
sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

BANK OF INDIA TR orricE M

Sreyas, GPO Lane, Statue, Pulimoodu Jn., Thiruvananthapuram — 635001,
Phone: 0471 — 2703027/2703028, E-mail: Thiruvananthapuram.ARD@bankofindia.co.in
[Notice under Rule 8 (1) of the Security Interest

(Enforcement) Rules 2002

ank of India, below mentioned BRANCHES whose details are given under to

ossession on |tem No.1 to 3 :06.10.2025 of the properties

No.|Co-borrowers/ Guarantors

§l. |Name & Address of Borrowers/| Balance outstanding
as per Demand Notice

Present Outstanding Description of the Immovable Properties

Mr. Vijayan S (Borrower) & Mrs.
Mini (Co-Borrower) both residing
at Mini Bhavan, Karavaram,
Thottakkadu, Thiruvanantha
puram 695605

Demand Notice date : 29.05.2025

ry

Rs. 8,76,864.60
[Contractual Dues up
fo 29.05.2025) and
further interest there
on @ 10% p.a. from
30.05.2025
compounded with
monthly resls

Equitable mortgage of all that part and parcel of the property
consisting of 2.09 Ares of land and building and all
improvements there in at Re.Sy.No: 96/2-4-1 (Old Sy No:
2330/111) of Karavaram Village, Varkala Taluk, Navaikulam
Sub District, Thiruvananthapuram District in the name of
Mr. Vijayan. BOUNDARIES of the property (as per location
sketch). North: Thadam and Property of Mini, East: Property
of Sulaiman, South: Property of Sreelatha, West : Property
of Aboobackker

Rs.9,08,027.84
(Contractual Dues up
to 06.10.2025) with

further interest thereon
@ contracted rate from
07.08.2025
compounded with
monthly rests

BR.VARKALA

Mrs. Kavitha V {Borrower) & Mr.
Ajayakumar D, (Co-Borrower),
both residing at Manglavil Veedu,
Cherunniyoor P O, Vettoor,

X

Rs.10,93,129.89
(Contractual Dues up
{0 26.06.2025) and

further interest thereon
@ 9.80% p.a. from

Varkala, Thiruvananthapuram — 27‘06'2025_ 07.10.2025 sketch): North: Road, Thoad, East: Property of Raju, Manilal
§95 142 compounded with compounded with | South: Nadavazhi & Property of Seetha, West : Edaroad
Demand Notice date : 07.07.2025 monthly rests manthly rests

All that part and parcel of the property having an extent of
4.85 Ares at Re.Sy No. 538/4-2 (Old Sy.No. 889/2-1-1) in
Block Mo. 7 of Cherunniyoor Village, Varkala Taluk, Varkala
Sub District, Varkala SRO, Thiruvananthapuram District
jointly in the name of Mr, Ajayakumar D and Mrs,
Kavitha V BOUNDARIES of the property (as per Location

Rs.11,22,919.50
{Contractual Dues up
to 06.10.2025) with

further interest thereon
@ contracted rate from

BR.VARKALA
Mrs. Leena T (Borrower) & Mr.
Asokan Sahadevan & Mr Alin
Asokan, (Co-Borrowers) all residing
at Vrindavanam, Karunilacode,
Edava PO, Varkala, Thiruvanan

Rs.13,07,050.56
(Contractual Dues up

to 07.07.2025) and
further interest therean

@ 9.65% p.a. from

th 695 311 08.07.2025 07.10.2025 Property (as per Location Sketch) : North: Municipality Thadam,
apUan): compoundad with compounded with | East: Municipality Thadam, South: Property of Sri. Lal, West
Demand Notice date : 07.07.2025 monthly rests monthly rests Property of Smt. Sudharmani

Rs.13,34,507.91
(Contractual Dues up
o 06.10.2025) with

further interest thereon
(@ contracted rate from

Equitable Mortgage of all the part and parcel of the property
consisting of 2.02 Ares of land, building and all the
improvements therein at Re Survey No: 143 (Old Sy No
1506/A-8-1) at Varkala Village, Varkala Taluk Trivandrum
District in the name of Smt. Leena T. BOUNDARIES of

Date : 06.10.2025
Place: Thiruvananthapuram

(Sd/-) Chief Manager & Authorised Officer
Bank of India, Thiruvananthapuram Zone

’ CHRE (N6 e
Kerala Gramin Bank

{A Government owned bank sporsored by Canara Bank)

—~ Head Office: Malappuram
KGB Regional Office: Thiruvananthapuram
Kerale's Gwn Bank Praveen Towers, Panavila,Trivandrum.
saagoian) e | Phone:0471-2320196. Email: rotvm@keralagbank.com

POSSESSION NOTICE [Section 13(4)]

Whereas the undersigned being the Authorised Officer the Kerala Gramin Bank under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act , 2002 (Act 54 of 2002) and in exercise of powers conferred under Sec. 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notices on the dates mentioned against the accounts calling
upon the borrower/s to repay the amount as mentioned against the account within 60 days from the date of receipt of the said notice

The borrowers having failed to repay the amount, plus interest at contractual rate notice is hereby given to the borrowers and the public
in general that the undersigned has taken possession of the properties described herein below against each account in exercise of
powers conferred on him/her under Section 13(4) of the said Act read with Rule 8 & 9 of the said rules on the dates mentioned below
The borrower's attention is invited to provisions of sub-section (8) of Section 13 of the Act, in respect of ime available, to redeem the secured assets.
The borrowers/mortgagers in particular and the public in general are hereby cautioned not to deal with the property/ies and any dealing
with the propertylies will be subject to the charge of the KERALA GRAMIN BANK for the amount, further interest, incidental
expenses and cost thereon as mentioned herein below.

Sl Borrowers/Guarantors/
No. Mortgagers

Amount to repay as

i Description of the immovable
per Demand Notice

Due Amount :
properties

1. [(1). Smt. Girija Kumari,

Wi/o Unni Krishanan,

(2). Sri. Jyothish V, Sio. Ginija Kumari,
both residing at:

Pangottukonathu Puthan Veedu,
Kuttiyani, Pandalacode (PO),
Thiruvananthapuram District-695028

eighty six thousand
sixty four and paise

Demand Notice Date: 17-06-2025

cost there on of Loan

Branch: VATTAPPARA

No. 65515324000622,

Possession Notice Date: 06-10-2025

(Rupees Five lakh eleven thousand six hundred eighty
two and paise sixty four only) as on 20-05-2025 and
interest, charges and cost there on of Loan No.
65515324002718 and Rs. 4,31,951.77 (Rupees Four lakh
thirty one thousand nine hundred fifty one and paise
seventy seven only) as on 10-06-2025 and interest,
charges and cost there on of Loan No. 85515423001223

Rs. 4,86,064.12
(RupeesFour lakh

Rs. 5,01,838.12 (Rupees Five |All that part and parcel of the
lakh one thousand eight |property consisting of 3.23 ares
hundred thirty eight and paise|of Property in Re Sy. No. 44517
twelve only) as on 05-10-2025 (in Vattappara Part Village,
and interest, charges and cost |Nedumangad Taluk, Karakulam
thereon of Loan SRO and Thiruvananthapuram
No.65515324000622, Rs. District standing in the name of
5,28,910.64 (Rupees Five lakh |Girijakumari. Bounded: On the
twenty eight thousand nine [North by: Property of Sukumaran
hundred ten and paise sixty |nair; On the East by: Road; On
four only)as on 20-09-2025 and |the South by: Property of
nterest, charges and cost thereon|Unnikrishnan; On the West by:
of Loan No. 65515324002718 and |Property of Kuttiyani L P School.
Rs. 4,44,472.77 (Rupees Four lakh forty four thousand four
hundred seventy two and paise seventy seven only) as on
10-09-2025 and interest, charges and cost thereon of Loan
No.65615423001223

twelve only) as on
05-08-2025 and
interest, charges and

Rs. 5,11,682.64

2. |(1). Sri. Sathi, K,

Slo. Krishnankutty, Azhakam
Kattuvila Veedu, Kandala.P.O.,
Thiruvananthapuram DLE35512
(2). Smt. Ajithakumari.R.S
Wro. Sathi.K, ldathattil Mele
Puthenveedu, Cheenivila,
Kuvalassery. P.O.,
Thiruvananthapuram Dt.695512,

thirteen and paise seventy

charges and cost there on of

Rs. 2,11,913.73
(Rupees Two lakh eleven
thousand nine hundred

Rs. 2,01,059.73 All that part and parcel of the
(Rupees Two lakh one  |property consisting of 2.02
thousand fifty nine and |Ares of Property in Re Sy. No.
paise seventy three only) [103/17-1 in Maranellur Village,
as on 16-09-2025 and Kattakkada Taluk, Ooruttam-
interest, charges and cost |[balam SRO and Thiruvana-
thereon of Loan No. nthapuram District standing in
37715324000218 and Rs. |the name of Sathi.K and
1,51,716.41 (Rupees One |Ajithakumari. R.S. Bounded:
lakh fifty one thousand |On the North by: Property of

three only) as on
16-06-2025 and interest,

Loan No.37715324000218
and Rs. 1,47,407.41
(Rupees One lakh forty

Demand Notice Date: 20-06-2025

Branch: MARANELLUR

Possession Notice Date: 06-10-2025

charges and cost there on of Loan No. 37715325000121

seven th d four
hundred seven and paise

forty one only) as on

09-06-2025 and interest,

seven hundred sixteen |Maniyan; On the South by:
and paise forty one only) |Property of Sasi and Others;
as on 09-09-2025 and interest |On the East by: Property of
charges and cost there on of |Sumangi; On the West by:
Loan No.37715325000121 |Azhakam Road.

Place: Thiruvananthapuram, Date : 06-10-2025.

(Sdi-) Authorised Officer, Kerala Gramin Bank,

2.The aforesaid credit facilities granted by the Bank i.e. Cash Credit/Housing Loan are
secured by the following assets/securities (particulars of properties/assets charged

to Bank).

DETAILS OF PROPERTY: (a): Hypothecation of Stocks in Akkoth Qil Mills.

(b). Equitable mortgage of land and building situated at Sy. No. 1279/2/2, Mulavoor
Village, Muttupuzha Taluk & SRO, Ernakulam District having an extent of 16 cents (6.48
Ares) owned by Mrs. Saithu Kunju A.M. Boun : North: Property of Shukkoor;
South: Remaining property of Vendor; East: Road; West: P V | Canal.

(c). Equitable mortgage of land and building situated at Sy. No. 1270/9, Mulavoor Village,
Muttupuzha Taluk & SRO, Ernakulam District having an extent of 12 cents (4.86 Ares)
owned by Mrs. Saithu Kunju A.M. Bounded by: North: Property of Shukkoor; South:
Land of applicant balance property; East: Road; West: P V | Canal.

(d). Equitable mortgage of land and building situated at Sy. No. 1139/5/5/6, Mulavoor
Village, Mulavur Kara, Paipra Panchayath, Muttupuzha Taluk & SRO, Ernakulam District
having an extent of 16.30 cents (6.60 Ares) owned by Mrs. Saithu Kunju A.M. Bounded

by: North: Property of Kanjirakkattu Binu Meeran; South: Property of Painayil
Muhammed; East: Road; West: P V | Canal.
3.As you have defaulted in repayment of your dues to the Bank under the said credit
facilities, we have classified your account as Non-Performing Asset with effect from
28-08-2025 in accordance with the directions/guidelines issued by the Reserve
Bank of India.
.For the reasons stated above, we hereby give you notice under Section 13(2) of the
above noted Act and call upon you to discharge in full your liabilities by paying to the
Bank sum Rs. 85,07,339.83 (Rupees Eighty five lakh seven thousand three hundred
thirty nine and eighty three Paise only) (Contractual Dues upto 23-09-2025) plus
interest as mentioned in Para 1 with all costs, charges and expenses incurred by the
Bank till repayment by you within a period of 60 days from the date of this notice,
failing which please note that we will entirely at your risks as to costs and
consequences exercise the powers vested with the Bank u/s 13 of the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002, against secured assets mentioned above.
-While we call upon you to discharge your liability as above by payment of the entire
dues to the Banks together with applicable interest, all costs, charges and expenses
incurred by the Bank till repayment and redeem the secured assets, within the
period mentioned above, please take important note that as per section 13(8) of the
SARFAESI Act, the right of redemption of Secured assets will be available to the
mortgagor only till the date of publication of notice for public auction or inviting quotations
or tender fram public or private treaty for transfer by way of lease, assignment or sale
of secured assets.
.The amount realized from exercising the powers mentioned above, will firstly be
applied in payment of all costs, charges and expenses which are incurred by us
and/ or any expenses incidental thereto, and secondly in discharge of the Bank's
dues as mentioned above with contractual interest from the date of this notice till the
date of actual realization and the residue of the money, if any, after the Bank's dues
(including under any of your other dues to the Bank whether as borrower or guarantor)
are fully recovered shall be paid to you.
.1f the said dues are not fully recovered from the proceeds realized in the course of
exercise of the said powers against the secured assets, we reserve our right to
proceed against you and your other Assets including by filing legalirecovery aclions
before Debts Recovery Tribunal/ Courts for recovery of balance amount due along
with all costs efc, incidental thereto from you.
8.Please take note that as per Sub-Section (13) of the aforesaid Act, after receipt of this
nolice, you are resirained from transferring or creating any encumbrances on the aforesaid
secured assets whether by way of sale, lease, license, gift mortgage or otherwise.

9.The undersigned is a duly Authorized Officer of the Bank to issue this notice and
exercise powers under section 13 of the aforesaid Act.

10. Needless to mention that this notice is addressed to you without prejudice to any

other right or remedy available to the Bank.

Sd/, Chief Manager, Authorized Officer,

s

o

=

~

Place: Ernakulam.

Bank of India, Ernakulam Zone.

KI-X
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BEFORE THE HON’BLE
COMMERCIAL COURT
IRINJALAKUDA
CSNo. 19/2025

Indian Bank, Koratty Branch  : Plaintiff

1. Biju Varghese,

S/O. Varghese
Vadakkumchery House,
Manjapra.P.O & Village,
Aluva Taluk, Ernakulam
Dist- 683581

(Proprietor Of Inlay Boutique and Beauty
Clinic, Emjay Tower, Railway Station Road,
Angamaly, Ernakulam Dist - 683572)

To,

The Defendant aforesaid,

Whereas the above Plaintiff has filed the

said Commercial Suitagainst youand the

Suit is posted for hearing to the 28th day of

October 2025at 11:00 A.M, before this Court,
you are hereby ordered to appear either in

person or through pleader, falling to which the

said suit will be heard and decided ex- parte

: Defendant
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Dated this the 27 th September 2025
Adv C.G.Balachandran
Advocate for the Plaintiff
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w@ EOI & New Tenders Invited

Second round Call for Expression of Interest

Invest & Operate Water Sports, Boating, and Cruise Services in the Muziris Region.
MPL- 442/25 Dt:01-08-2025

Invest & Operate Travel Lounge, Food Street & Entertainment Hub at Visitors
Centre, Kodungallur, along with Water-Based Activities at Kavilkadavu Boat Jetty.
MPL- 443/25 Dt:01-08-2025

Invest & Operate Restaurant at Kottapuram water front. MPL- 445/25 Dt:01-08-2025

Invest & Operate Amusement activities, Themed vending Kiosks/Food Street at
Kottapuram Waterfront under the Nightlife Project. MPL- 446/25 Dt:01-08-2025

EOI called upon from professional agencies/ startups with unique branding
ideas to invest & collaborate with Muziris on ‘The Muziris Merchandise & Local
Souvenirs Program’ MPL- 458/25 Dt:29-08-2025

Calling upon Museum Consultants for empaneling (for design and execution) of
various Museum projects. MPL- 460/25 Dt:29-08-2025

Operation and management of Alappuzha Heritage Restaurant of Muziris Projects
LTD for a period of 5 years license in the New Model Coir Society building
Alappuzha. MPL-419/AHP/AHR/2024 (TIM Project)

New Tenders Invited

Tenders invited for supply and Installation of Prefabricated Toilet Block at Canal
House, Thiruvanchikkulam. MPL/THR/CANAL/2025-26/01 Dt: 09-10-2025

For more details contact:
Muziris Projects LTD,
Pullut P.O. Kodungallur,
Thrissur - 680663

+91480 2807717
muziris@keralatourism.org
Managing Director,
Muziris Projects LTD

** Period of operations awarded depends upon
investment & project. Subject to terms & conditions.
For detailed proposal visit our website
https://www.keralatourism.org/muziris/tenders

Application closure date: 17-10-2025 - 3 PM

Date: 09-10-2025
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